
     
 

    

   

      

          
      

         
      

       
    

      

 

        

 

     

     
    

             

      

  

              

            

             

             

            



csP 947 / 2jO-232/ 2017

Park, Shivaji Nagar, Pune - 411005, Maharashtra, lndia on August 31, 2017 at 1:00 PM

and 3.00 PM respectively for the pu rpose of considering a nd, if thought fit, approving

with or without modificataon(s) the proposed Scheme of Amalgamation of PVMSys

lnfra Solutions Prirate Limited ('the-lransferor Cornpanl') and IASYS Technology

Solutions Prirate Limited ('the fransferee Companl') and their respective shareholder

and the Scheme was approved by requisite majority ofthe shareholders present and

voted in favour of Scherne. The Chairman appointed for the meeting has filed his report

dated 24'l' August. 2017 u'hich is annexed as Annexure 'F' to the pelition.

4. The Learned Advocate for the Petitioner Company further subrnits that the Company

Petition is tlled in consonance with section 230 to 232 of the CoDrpanies Act. 20I 3

along uith the Order passed in Company Scheme Application No. 781 of 2017 by the

Tribunal.

5. The Counsel for the Petitioner further submits that as directed by this Tribunal notices

har e been sen'ed upon all the Regulatory Authorities nanrely. concerned lncome Tax

Authorities. Central Govemment through Regional Director and Registrar of

Conrpanies. Murnbai and 10 the Official Liquidator in so far as the First Transferor

Cornpany.

6. At least l0 days before the date fixed for hearing. Petitioner to publish the notice of

hearing of Petition in two local newspapers viz. Indian Express". in Linglish language

and translation thcrcof in "Loksatta". in Marathi language. both having circulation in

Pune as per Rule 16 of the Companies (Compromises, Arrangements and

Arnalgarnations) Rules. 2016.

7. The Petitioner to file an affidavit of service regarding the directions given by the

Tribunal three days before the date fixed for final hearing and do repon to this Trihunal

that dle direction regarding the issue of advertisement of the notice lras been duly

courplied u ith.

V, Nrllasenapsthy, Member (T) M. K. Shrawat. Member (.t)
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